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Funds Allotted for Inland water
Develop-ment in Kerala

792. SHRI THENNALA BALA-
KRISHNA PILLAI: Will the Minister of
WATER RESOURCES be pleased to
state:

(a) the funds allotted for inland water
development in the State of Kerala;

(b) the funds utilised so far in that
area;

(c) whether any fund was diverted to
another sector from the allotted fund of
State of Kerala; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.V. RANGAYYA NAIDU): (a)
and (b) The approved outlay for the year
1995-96 for development of Water Re-
sources sector through Major & Medium
irrigation projects and Minor irrigation
schemes are Rs. 113 crores and Rs. 34
crores respectively. The allocated outlay
is likely to be utilized during the year.

(c) and (d) The Central Plan assistance
to the states is released in the form of
Block Grant and Block Loan and is not
tied up with any project or sector. The
states arc free to use the funds according
to their own priorities.
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Cooperation in the field of Science and
Technology

794. SHRI RAMNATH KOVIND:
Will the PRIME MINISTER be pleased
to state:

(a) whether India and United Kingdom
have recently signed and Agreement for
further cooperation in the field of Science
& Technology;

(b) if so, the details thereof and the
fields of cooperation identified in this
regards; and

(c) the terms and conditions of the
agreement?

THE MINISTER OF STATE IN
PRIME MINISTER'S OFFICE AND
MINISTER OF STATE IN DEPART-
MENTS OF ATOMIC ENERGY AND
SPACE AND MINISTER OF STATE
IN THE MINISTRY OF SCIENCE &
TECHNOLOGY (SHRI BHUVNESH
CHATURVEDI): (a) to (c) Yes, Sir. An
Agreement on Cooperation in Science &
Technology between the Government of
India and the Government of United
Kingdom of Great Britain and Northern
Ireland has been signed in New Delhi on
8th January 1996 which shall enter into
force on the date of signature thereof,
shall remain in force for a period of two
years and shall be automatically renewed
for a further period of two years unless



